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(ii) RESTORATION OF THE MINISTRY
CHAKAC1ER OF ALIGARH MusLiM UNI-
VERSITY

SHRI G. M. BANATWALLA (Pon-
nanij: I rise to make a few submis-
sions under Rule 377.

The Aligarh Muslim University is a
great monument of the culture of the
Muslims of India and was created,
endowed, raised and nourished by the
labour and the great sacrifices of ihe
Muslim of India. This University 1is
a Muslim minority institution
established and administered by the
Muslims. Ever since the University
has been deprived of its rightful plea
10 the minority character there has
been a growing and righteous indigna-
tion and a persistent demand for the
restoration of its minority character.

1he  Aligarh Muslim University
Amendment Act of 1972 brought
about severa] obnoxious provisions
and as a result there was a growing
resentment against this amendment
everywhere throughout the country.
There were agitations, there were ar-
rests and there were even Police fir-
ings.
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Now, the Janata Party formed gov-
ernment at the Centre in the wake
of great hopes and expectations that
this minority character of the univer-
sity would be restored; but it is with
a sad heart that I have to submit that
all these hopes have been belied.
Nearly 8-9 months have passed and
no measures have been taken in that
regard. [herefore, there is not only
a great resentment and restlessness
among the people but there is also an
imminent threat of agitation. At this
juncture, I must make this strong
submission both to the House and ‘n
the government that it is absolutely
necessary that immediate measures
should be taken to restore this mino-
ritv character of the Aligarh Muslim
Universily, to repeal the obnoxious
provisions of the Amendment Act of
1972, to implement the recommenda-
tions of the Beg Committee and the
Khusro Committee and to see to it
that necessary protect.on under Arti-
cles 29 and 30 are made available to
this University also. It is also neces-
sary that the university and various
other section should be taken inio
confidence aboul the measure. I hone
that this matter will receive serious
attention at the hands of the Gov.
ernment. We at least expect of this
Government to make a categorical and
an equivocal gstatement with res-
pect to its intentions about the res.
toration of the minority character in
order to satisty the disturbed f{feel-
ing and the minds of the minorities.
We hope that nccessary steps will he
taken and that an immediate announ-
cement will be made by the Govern-
ment.
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